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m JAMW AND KASHMIR snmtsnssmn OF 'rowu AREA
COMMII‘TEES (VALIDATIQN} A ‘m; e

| (Aet No. XX o 1970).

e ‘{Received the assent of the Governor on 13th October, 1971 and published

in Government Gazette dated 15!h'0ctbb’er, 1971 (Ext)].

An ‘Act to validate the supersession of certain Town Area
Committees. ,

S BeltenactedbythelammuandKashmertateLegisIatmmtheTwemy*"'
E ~secondeofﬁ\eRepubhcoflndxaasfollows e

1. Short fitle~This Act may be called the Jammu and Kashmir
Supersessmn of Town Area Commxttees (Vahdatton) Act, 1971

2. Validation.-(1) Notwithstanding anything contained in'the Jammuand
Kashxmr Town Area Act,.2011 or any rule or notification issued thereunder;

the period of supersession of Town Area Committees Udhampure, Sopore and

. Baramulla as originally specified in the Notifications SRO-417 dated Sth

October, 1963, SRO-275 dated 2nd September, 1964 and SRO-276 dated 2nd,
September, 1964 respectively, shall be deemed to have been validly extended

till the date of the commencement of this Act and-every such Commmee\shaﬂ :

‘conunucwmmmnsupersededuﬂsuchdateordatesastheﬁovemmemmay'
by notification speclfy in respect of each such Committee.

. (2) AnypawerordutyofanyoftheCommxmaforemmmedexemsed
~ -or performed or anything done, any action or proceeding taken during the
" periods of supersession validated and continued under sub-section (1) above,

. by any person or persons purporting to act under clause (b) of sub-section (2) -

" of section 50 of the Jammu and Kashmir Town Area Act, 2011, shall, so far

as may be consistent with the provisions of the said Act and the rules made

thereunder, be as good and valid as if such person or persons were duly

appointed by the Government under the aforesaid clause (b) of sub-section (2)

ofsecnon50toexemses\whpowcrandperfofmmhdutyortodomhthmg
ortotakesuchacu«xorprooeedingmrelumwthatCommwee :

(3) All powers and -duties of ‘the :Comnuttees aforemmmoaed shall

continue to be exercised and perﬁormodbytheperson or persons appointed - |

by the Governinent and exercising such powers and perfomung such duties
mmedxately before tl\eoommcncementoftms Act : L

o Prowdcdﬂnatnoﬁnngmth:ssMecﬁonshaﬂpremtﬂwGovemmcm
- . from appointing any other person or persons under. clause (b) of sab-secuon
4(2)ofsect1qn560fﬂ1e1ammdeaslnmrTownAreaAct,2ell :




134 THE JAMMU AND KASHMIR SUPERSESSION OF TOWN ARBA
) COMMITTEES (VALIDATION) ACT, 1971

3. Bar to suits.—-No suit or other legal pi

~ against the Government or any person aforemesti ‘

- and performing the duties of his respective Tow Area Commattoe durmg the
period dmmwﬂmmm der:sub-section (1) of section
2 of this Act for anything in good faith done while purporting to.exercise such

powers or to perform such duties.
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